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IN THE CENTRAL ADMII\I]:ISTRATIVE TRIBUNAL:HYDERABAD BENCH -

AT HYDERABAD
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C.AhNo,1322/93 Date of Oider : 20.10.93

1.8ri P.Ramachandra Rao

2,5yl T.Sri Ram
.o Applicants

Vs,

1,.The Unidn of India,.
Represented by the ‘Secretary,
Ministry of Home Affairs,
Govt, of India, New Delhi.

" 2.The Registrar Géneﬁal,

Census, .

Government of India,
2/A, Mansingh Road
New Delhi -110 €01,

3.The Director, :
Census Operations, .
Andhra Pradesh, Hyderabad,.

«s ResSpondents

Mr,J.V,lakshmana Rao

Counsel for the Applicants

Qounsel for the Respondents Mr.N,V,Ramana

CORAM 2

THE HON'BLE MH.JUSTICE V.NEELZDRI RAQO : VICE=CHAIRMAN

THE HON'BLE MR,R,RANGARAJAN : MEMBER (ADMN.)
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Copy to:=

1% Secretary, Ministry of Home Affairs, Govt. of India,
" Union of India, New ‘Delhi.

2% The Registrar General, Census, Government of India,
2/A, Mansingh road, New Delhi-001.

34 The Director, Census Operations, Apdhra Pradesh, Hyd.

43F Dne copy to Sri. JWV.lLakshmana Rao, advocate, Flat No.
301, Balaji Towers, New Bakaram, Hyd.

53 Cne copy to SriJ N.V.Ramana, Addl. CGSC, CAT, Hyd.
&s One copy to Library, CAT, Hyd.

74 One spare copy.

Rsm/-




C.A.N0,1322/93

JUDGMENT
(AS PER HON'BLE SHRT JUSTICE V.NEELADRTI RAD, VICE CHAIRMAN)
This OA was filed praving for a direction to the
respondents to refix. the geniofity of the épplicants by taking
into consideration their service as Comput§;s and for all con-

sequential benefits.

2. Heard Shri J.V.Lakshmana Rao, learned counsel for
the -applicants and Shri N.V.Ramana, learned Standing. Counsel

*

for the respondents; -

3. The applicaﬁts subﬁitted @}represgntation on 16.7.1993
to the 2nd respondent in regard to the same relief. Six months
had not elapsed after submission of the revresentation. Hence,
the 2nd resnondent isldizected to dispose of the said repre-

sentation in accordance with law.

4, It is stated that there are some more vacancies in

the promotional posts and if those posts are fifled up without
considering the represenﬁation of the applicants, prejudice

will be caused to them, Hea Sukit is just and proper to direct
the resoondentsrnot to fill up those promotional posts till +he
representation dated 16.7,1993 is disposed of. We make it clear
that if the applicants aré aggrieved by the order to be passed on

the representation, they are free to move this Tribunal, if

go advised. The 0A is disposed of accordingly at the admission
stage. Wo costs. ‘\

MEMBER (ADMN.) VICE CHAIRMAN

DATED: 20th October, 1993,
Open Court dictation i
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No order as to costs
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IN THE CEWTRAL ADMINISTRATIVE TRIBUNAL
HYCERZBAD BENCH AT HYDERABAD

THE HON!ELE MR.,JUSTICE V.NEELADRI -RAO
VICE CHAIERMAN

he ﬁ\?,r;ﬂw,/ . - Lo
THE HON'BLE MRA.—B:G({I'{THT_— sMEMBER(A)

- THE HON*BLE MR.T.CHANDRASEKHAR REDDY
' : MEMBER({ JUTL)

AND e
THE HON'BLE MR.P.T.TIRUVENGADAM:M(H)

.
.Datedz Tlﬁ??(@7p -1993 .

OBPER/JUDSMENT; “——"

MK/ R. 5. /C. AL No.

—dn- i .
C.a.No, FaS i 7 —
T, AEQ_NO’G'“— s T ( W.P. ___,,__..__.._._....._,)..._h_

Adhitted and Interim directions
issued

All\)wed. I
-

Disposed of with directions
Dimissed.,

=)
Dismissed as withdrawn ]

Dksmissed for default,’

.

Re jected/Ordered,

g c;:aa- admbuisty4tive Tribnnal }
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